IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

. .Applicants.

kK

C.B.54/°7. Dt. of Decisiep i
1, G.,Venkata Naravana 7. C.Kaleshwar Rao
2. K,Soleman Raju 8. K,Jaggulal
3. V,Ramesh 9, R.Bhcomeshwar
4, B,Shankar 10.P.Srinivas
5, Syed,Gous Mohiuddin 41,J.Satyanarayana Rac
6. Ch,Pama Rao 12.N,Satyanarayana Swamy.

Vs

1. The Unicn of India, rep. by the Secretary
te the Govt. of Indiaz, Dept.of Telecommunicaticn,
New Delhi,

5, The Chief General Manager, Teleccmmunicaticn,
AP Circle, Hyderabad,

3., The Telecom District Marager, Nizamsbad. . sRespondents,

Counsel for the épplicants : Mr.k,Venkateswara Rao
Counsel for'the respondents : Mr.V.Vinod Kumar, 2481,
CORAM:=

THE HON'PLE SHRI R.RANGARAJAM : MEMBER (ADMN.)

THE HOM'BLE SHRI B.S$.JAT PARAMESHWAR : MEMBER (JUDL.)

GSC,

* kk kW
| ORDER
ORAL ORDER (PER HON'ELE SHRI R.RANGARAJAN : MEMBER (ADMN.)
Heard Mr,X,Venkateswara Rao, learned counsel foy the g
applicants and Mr,V,Vincd Kumar, learnmed counsel for th respondents.
2. There are 12 applicants in this CA. "They are Techniciens

‘with three years Dirloma or LDegree from 1»1-86, They are now working

ac TTAs. They prayv for the écale of pav of £.1400-2300/~ w,e.f.,

1-1=-1986, -
3. The Ch is covered by the judgement of this Tribu

0A.699/96 and CA,50/97 dispcsed of to-day., The same obf

S i A :
holds good in this CA also,

nal in

ervation

4, The Ca is disposed 6f. No costs. ///éfi///

6\«\\#’,£L/’

( B<S,JAT_EARAFESHWAR) (F. RANGARAJAN)
Mmg§$an& S MEMBER ( ADMN., )
(U R | A ,
ated 3 The 18th Sept, 1298, — ﬁk” /E/
. {cictated ir the Cpen Court) _i:>!Q ALY
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4, The Secretary to’ tho Ewﬁ. of Irxd;a, ﬁepi,. gf Talemmnu ications,
S Meu Eaih;. o . , . ,

2, The Chm? Cﬁnpral ﬁaﬂansr, Talacamsmiaatimns, s F.birr By Hyej sraho
3. Thﬂ'ﬁaaeml..ﬁmm*— Telawm ﬁmbmct’? Faﬂiu%% (\gf'-,-
é; na mﬂpy to Mre K. Uankatasaara Roo, ﬁﬂvocatﬁ, CAT., Hyd.
Se One capy b Mr. ) \hwzg //M%@\ r\ddz.ct; E N MT., f-‘y:ﬁ.
B ng cﬁpw ta D. R,(A), CRT., ﬁyd. |
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IN THE CENTRAL ADMINISTRATIVE, TRIBUNAL AT, :: HYDERABAD .

M.ANO, . O —

"OF_is9sr'
in

0,A.S.R,Nos M\ Yy OF 1996

Betweens:=-
i, G.VENKATA NARAYANA, .
2. K.Soloman Raju,
3, ViRamesh. '
4, B,Shankar,
5. Syed Gous Mohiuddin.
6. Ch,Rama Rao..
7. C.Kaleshwar Rao, .
8, KeJagulal,
9, R,Bhoomeswar,
10, P,Srinivas.
=11, J.Satyanarayana Rao,.

12, N,Satyanarayana Swamye. e+ +» APPLICANTS

AND, ,

1, Union of Indla, represented by
the Secretary to the Government
of India, Department of Telecommuni-

cation, New Delhi.

2, The Chief General Manager,
Telecommunication, A,P.Circle,
HYde‘.l:~ abad .

3, The Telecom District Manager,
leamabad.
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BRIEF. FACTS. OF THE CASE:~

g

1 4{
1, We are the 12 applicants herein and as such we are ;)

well acquainted with the facts of the case,

2, We submit that we are all working as T.T.as, in the

Deparkment, of Telegommunications;gThe Fgliéf sought for

is same, the cause of.action is same. and the resppndents

are also one and the same,, ...

RELIEE??V

,It is therefore prayed that this Hon'ble .

{

Tribunal méy be pleased to permit us to file single 0.A ,

on behalf of all of us and pass such other order

as this Hon'ble Tribunal may deem fit and proper

circumstances of the case.

or orders

in the
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- Hyderabad,
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VERIFICATION .

: »f_me,';pe undersi&ned 12 applicants, do hereb

fﬁerify_thai,the contents in.the above paras are true

ﬁo our personél knowledge and legal advice from our

'éoﬁﬁsel,and,we have not suppressed any matexiial

- f:aC{:Ss '
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.1 AT ¢t HYDERABADY! VT

AR EE S
1y MeAJNOg 82}1\ OF 1??5‘ _

in

O.A.S.R No, % OF 1996

PETITION,FILED, UNDER, SEC. 4(5) (a) OF

!

'

CA'I‘ PROCEEDURE GQBE~

t -

t F i

Mr¢.K'Venkateswara Rao,

Counsel for the Applicants.,
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o ‘Heard Mr.K.Venkateswara Rao _ '
for the applicants and Mr.V.Vipod : M A.No. %f? ' 19;?~
_Kumar for the respondents. .
The MA is not opposed. Under | : % -
the circumstances referred to, the 0vA.NO. | \\\Clb‘1996
MA is allowed as prayed for, - |
Register the Oa, .

The MA is ordered accordingly..
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mr._ K- Ve Sebernms Bn
SOUNSEL FOR THZ APFLIC.KTS
AND'
' Mr.
_S;. Addl. standing Counsel for
CeCuRlys,
) .





